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MERCY KILLING BILL

By Surr MooL CHAND DAGA

MR. DEPUTY-SPEAKER: We zhall
now take up the next Bill by Shri
Mool Daga.

SHRI MOOL CHAND DAGA (Pali}):
I beg to move:

“That the Bill to provide for mer-
¢y killing of the persons who have
become completely invalid and hed-
ridden or suffering from an incur-
able disease, he taken into conside-
deration.!’
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“Mr. Gopal Shivram Mandlik was
85, when he decided that he should
die and die in dignity, permitted to
do so by law. He petitioned to the
Government to legalise sulcide fo¥
those who no longer considered lile
worth living. The Government cid
not reply. On 8th December 1980
Mr. Mandlik commitied suicide by
taking poison.”
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tablets, I had been ynconscious at
the hospital and, unfortunately the
end did not approacp me.”
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He says: 55 2T fr :‘r'ir - 3‘ oy

“I had a lawful life for 85 years

and in g few years I might become
a burden to others. 1 have led a
happy life. 1 have had no worries
—flnancial or otherwise so far. I
do not wish to go on living now, as
all my earthly duties, I feel, are
over. NMoreover, now as 1 am too
old, my limbs are gradually failing
and I am 3 useless member of socie-
ty. 1 do not wish to commit suicide.
It is fllegal I desire that I may be
given permission to end my life
under the care of 5 doctor who
would ensure that my end is painless
and peaceful. An act to that effect
is necessary.’’
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‘There was no reply. He says:

“The experience so far pas been
that yhless one resorts to extreme

measures such as making sensa-

tional speeches or fasting, the Gov-
ernment s not known to come
awake.” '
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“But I do not approve of such
measures and also, at this old age.

I am unable to take to that path,

With a view to end my life the
way I desired, I swallowed sleeping
tablets on the 15h December 1979
Prior to that attempt I had donated
my body to the Sassoon Hospital,
Pune, and eyes to the Eye Bank.
Buj after 1 had taken the sleeping
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He says;

“I write this in such great detail,
so that no oneis hald responsible for
my death and no one is troubled on
account of my death. But the Gov-
ernment is_ all-powerful and I can
only pray af the feet of God that it
be given good wisdom.’’
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wieasd T FET a2 FT 2 W FF
T aF ag foe om0 )@ a9
AT FITST | H HOHT T HAuw fa &
forgrer 39T TEET E | SES R IS @
TE oF | AT ag agd afese, Tg, qH-
TEAT ATl e o7 | T ! SHht
fSeeniY o7 | a8 AT Sgar ST W@ 97 |
FE M 9% H  I9F 9 STET @4
HiGl ¥ 95 3@ qI AT 9T AT FieT
Gl AT 9T, 19 AGl FL Fhey AT |
AAT AT IGRT H@ 4T | T FTON T
g1 T & | SHET godAT TH HHAAT §
gFAT AT | gAY FREY FTerS § qEaT o |
g7 FY AT Fed IE. g T2 | Afwd
39 forei & 39 of@ER &1 5 @
TEL GAT | TF A & S AW AEANRT
¥ 91 ITRT g &l TIT | WA
IT%1 FaT faT | T A & A S E
e & —

MR, DEPUTY-SPEAKER: How do
you want to eradicate the faith that
the people have that at any time God
may restore good life to him? That
faith is there throughout the world.
How are you going {o argue that
{ruth?

®1 A9 =g ITEU : That is true.
That I have answered in my Bill
That is a question which has to be
answered.

ST W N gHIL F% AT AN, wEt 8
q3E1ES 9g gl o, afew A & ager
qHH & § fF o ST IO g g
T ¢ SHfAY @7 TF7 a8 T4 §

They stop taking any medicine, gny
food and any water.
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Face is the index of the heart,

g FeT 1ET &7 Hied Agt & | Tl
AT ¥ S g A ¥ 9 O A
wiigariefas 4, gaa fagm =fw
Wt &, 0% gramd I Society for

the right to die with dignity”.

The Society is headed by a num-
ber of eminent people, including
doclors and lawyers, and others
who wish to be actively involved in
public service. The Memberg of the
Executive Commitlee are—

IqH T g€ IHET § | TW 9T a9 AT
Redew Hew &, sa=r 78 &1, T aw
FgAT ATEAT g )

Sunday Statesman dated July 26
1981: “In spite of possible abuse.
the case for euthanasia cannot
easily be dismissed. A person
should, in theory at least, have the
right to choose death rather than
the excruciating mental and physi-
cal agony of a hopeless illness. The
argument seems stronger in the case
of those who are reduced to a vege-
table existence. It seems as gbsurd
and inhuman to prolong this kind
of ‘life’ in the hope of the discovery
of a cure as to deep-freeze the dead
for the same reason.”

Then Sunday Mid-day (August 16,
1981) says:

“That at this stage of time there
is a need to legalise euthanasia and
mercy killing in a rational form is
undeniable. The great Dr. Chris-

tian Barnard himself. in his book A4
Good Life, A Good Death, says thaf
he has on several occasions with-
drawn treatment to hopeless patients
. . The real work of the Society
for the Right to Die with Dignity
+will begin not before but after
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euthanasia and mercy killing is
legalised. If it can act as a vigilant
body to check out and prevent such
a law from being abused, ifs exiz-
tence would then be justified.”

Mirror (September 1981): “I am
willing to raise my hand in sympa-
thy for Mr. Masani’'s group if they
could answer my one reservation:
how gre we going to stop avaricious
relatives from exploiting the situa-
tion and gpeeding rich old men and
women to their deaths?

Once this obstacle has been taken
care of mercy-killinz would be the
best thing that happened to human
society for a long, long time, Ip we
can't choose our lives, we must g3t
least have the right to chcose our
deaths.”

3 9T F% farare fagy 1€  fF o ey
forear gt <t @ ¥ ff Fgy § A g
STy J 7T AT |

“Mr. N. C. Tejpal in a letter to the
editor of the Indian Erpress dated
6-8-81 puts it

‘The person who feels that he is a
burden to himself, his family, and
to Seciety, should have the freedom
to die without fear to the law.' "

HIT FT FIS 9T TG 21T 8, T FT
gag gar &1

fafu, =y =Wk sFET w19 HAN
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I quote a verse by Colone] C. L. Proud-
foot:
“Since the going is inevitable
but rather
The manner of departure;

Fear not the time,

For me, the grace of a quick
Exit, with no long-drawn agony
Of helplessness to plague loved
Ones, demanding time, money and
Endless heartbreak, an object

Of pity and despair, praying
Mutely for the end. For me, a
Swift clean getaway with both
To none, stealing silently into

The night: quietly, without fuss
Or tanfare; a kindness to loved
Ones: theu ltimate act of charity.”

T WEX & ST @ErgEr a9,

the theme of the Society is—A right
to diew ith dignity.

¥ Ius FAa9 50,000
IEx g9 9% g AR SaaT fewwm
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There is an article written by Mr. S.
Kumar entitled ‘Right to Die——A fresh
look’.
i zfausg o1 & = faa #t
F 78 argar & o & A
qfssrs Iffags 9w & fom
WS ST
SHRI C. T. DHANDAPANI (Pol-

lachi): Sir, why do you not ask Mr.
Daga to write a book on this?

SHRI MOOL CHAND DAGA: You
will have 5 chance to participate in
the discussion.
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Even the {rial court did not gccede
lo the request of the father. The
Supreme Court held:

refuse medical
vatuable

{a) The right to
ireatment was a most
right;

T3 g HE A FGr —

“The right to refuse medical treat-
ment was a most valuable right.

When fhe person involved was
incompetent and not in 3 condition
to exercise herself, she should bave
a guardian who could exercise that
right on her behalf,

The father was a worthy man,
and was entitled to select a physi-
cian of his choice who would agree
with him thut the artificial remedies
should be discontinued.

Before the patient was allowed to
die, the decision should be reviewed
by an ethics committee compriging
physicians, social workers and theo~
logians;
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If the father, the *doctor and
ethics committee agreed, the artifi-
cial remedies should be withdrawn
and the girl permitted to die.

All concerned would be immune
from both civil and criminal liabi-
lity.

The hisloric decision in the Quin-
land’s case in mid-seventies gather-
ed world-wide attention. It gave a
fillip to the ‘allowing to die’ move-
ment then raging in diiferent parts
of the world.”

‘to provide for mercy killing of
the persons who have hecome com-
pletely invalid and ped-ridden con
suffering from an incurable diease”
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Here, I would like to queote from an
article, “The Birth of a Movement

which appeared in India Today,

daled 31st Qctober, 1981. It says:

. “Till last fortnight, when it mads
a quiet and unceremonious debut in
India in the form of the Indian So-
ciety for the Right to Die, a newly-
. formed group of doctors, lawyers,
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credit policies of
nationalised Banks (Dis.)

educationists, members of Parlia-
ment and civil servants who are
opposed to the “futile prolongation
of dying".

MR. DEPUTY-SPEAKER: Mr. Daga,
I think you are going to conclude?—
No. Therefore, you will continue next
time.

18.00 hrs.

DISCUSSION RE. NEED TO RE-
ORIENT THE CREDIT POLICIES OF
THE NATIONALISED BANKS TO
EXTEND FINANCE TO THE VITAL
SECTOR OF AGRICULTURE,

SHRI UTTAM RATHOD (Hingoli):

I beg to raise a discussion on thza
need to reorient the credit policies
of the nationalizsed banks to extend
finance to the vital sector of agri-
culture on terms which are not more
exacting than those applicable to in-
dustry, which would make up for the
requisite financial resources lacking
all these years for this sector, and
which would provide gainful employ-
ment to an overwhelming majority
of our people.

Having heard the speech made by
Shri Mool Chand Daga I would not be
merciless to the Members in the House
as also to the Presiding Officer. 1 shail
be as brief as possible,

.India is essentially an agricultural
country., 1971 census shows that 69
per cent of our people live on agricul-
ture. You are aware that there was
a saying ‘*an Indian agriculturist is
born in debt and dies in debt' in
those days the money lenders used to
give him credit and in late twenties,
in this century, we have seen that ihe
credi{ co-operative societies have been
started for th= benefit ol the cultiva-
tors. The structure of the credit co-
operative societies is like this. The
Reserve Bank gives loan to the apex
bank in a particular Siale at the rate
of 4 per cent I muy he corrected by °
Shri Janardhana Peoojary later on if I



